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CENTRAL ADMINI STRATI VE TRIBUNAL

PR I NC I PAL BENCH. NEW DELH I

oA NO. i 31 7 /2003

Thrs the 15th day of March, 2OO4

KULDIP SINGH, MEMBER (J)
s. A. s t NGH. MEMBER (A)

HON'BLE SH
HON'BLE SH

Babul Nath Maurya
S/o Devaral Maurya
R/o c. 1 /1o33, sarol r n i

New Del h i

Now rn Jai I No.3, Trhar

(By Advocate: Sh
Sh

(By Advocate: Sh. Naveen R.Nath.!

Versus

The Drrector (Vig&PG)
Government of I nd r a
Mitristry of Defence
Naval Head Quarters
Sena Bhavan. New De I h i -1

The D r rector
D i rectorate of C rv i I ran Persorra I Serv lce
Nava I Head Qrrar ters
Sena Bhavan.
New Delhr-1.

Naga r

Jarl

.Gupta proxy for
. Bhardwa J )

2

S.K
A.K

(

ORDER(ORAL)

By Sh. Kuldip Slngtr. Member (J)

Heard.

2. Appl tcant rn thrs OA has chal lenged order dateci 28.3.2OA3

whereby the serv rces of ttre app I rcant have been term rnated

wrthout holdrng an enqulry' uncler Art rcle 30 sub clause (1) of

the Const i tut ton of lnd ta as ttre Pres ident rs sat rs r f ed that
r t wou ld not be exped rent to ho ld the enqu r ry rn ttre rnterest

of the secur r ty of the state, counse I for app I i cant subm i ts

that app I tcarrt was appr'ehended r n case of Of f ic ra I Secrets Act

which rs a sub.lect matter of cr imrnal proceedings which is

under trral rn the court of law. counsel tor applreant

srrbmlts that sirrce parallel proceedings are going on criminal
stde as well as departmetrtal allegatron whrch are on the same
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same facts and if appl rcant rs acquttted by

then appl icant has al I the I tkel thood to

sub 1ec t and

Trial Court

re r ns tated .

the

be

3 - ln these c r rcumstances. he wou ld I rke to w t tl'rdraw the OA

seeking liberty that he may approach the Court rf he is

acqultted by Trral Court rn accordance wrth law.

.)
4. We

approach

Court in

al low the

the Court

accor dance

appl icant to

acrarn rn case

wtth law.

w r thdraw the OA.

he rs acqurtted by

He ma:..

the Trral

(

( s. A. s rr.lGH )
Member (A)

ULDIP S

Member
GH

(J)
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